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gegft &hr 3R 4/ Respondent by : Shri Shreekala Pardeshi, DR
w &I dRIE / Date of hearing: 29.12.2020

OIYoTT I GG / Date of pronouncement:| 2°-12-2020

3er /ORDER

This appeal by the assessee is directed against the order of
Commissioner of Income Tax (Appeals)-60, Mumbai [in short ‘the
CIT(A)'] dated 19.09.2018 for the Assessment year 2009-10.

2. A request letter dated 21.12.2020 has been received from the
assessee stating that the assessee’s application under ‘Viwad Se
Vishwas Scheme, 2020’ (in short ‘VSVS’) has been accepted, hence,
the assessee wishes to withdraw the appeal. The relevant extract of

the aforesaid letter is reproduced herein below:
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“Respected Sir,

Permanent Account No. AABCV2850P

Assessment Year: 20099-10

Appellant: Varad Fashions Private Limited

Respondent : Additional Commissioner of Income Tax (TDS), Range 3
Appeal No. ITA 7114/Mum/2018

Subject: Withdrawal of appeal pursuant to Direct Tax Vivad Se Vishwas
Act, 2020

The appellant has filed aforesaid appeal No. ITA 7114/Mum/2018 for
Assessment Year 2009-10.

The appellant has filed Form 1 and Form 2 under the Direct Tax Vivad
Se Vishwas Act, 2020 ("VSVS”). The Designated Authority has issued
Certificate No. 826197210161220 dated 16 December 2020 in Form 3
accepting the application of the Appellant. Copy of Form 3 issued by the
Designated Authority is attached.

The Appellant, pursuant to the VSVS, is required to withdraw all pending
appeals before the final order in Form 5 is issued by the Designated
Authority.

In view of the above the Appellant Withdraws aforesaid appeal No. ITA
No. 7114/Mum/2018 for Assessment Year 2009-10.

Thanking You,
For Varad Fashions Private Limited

Sd/-
Rahul Agasti
(Director)”

3. Shri Sushil Mishra, representing the Department stated that the
Department has no objection if the assessee wants to withdraw the

appeals to avail the benefit of ‘VSVS'.

4. The assessee has filed above request letter to withdraw the
appeal in the light of fact that the assessee’s application under VSVS

has been accepted.
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5. As prayed, the appeal of assessee is dismissed as withdrawn.

Order pronounced in the open court on Tuesday, the 29% of
December, 2020.
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